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gulations and bye-laws of the Council of object prescribed in the Memo-

Scientific and Industrial Research has randum of Association of the

appointed the Committes with the follow-
ing personnal, and terms of reference :
Personnel
Chairman .
Shri Justice A. K. Sarkar, retired Chief
Justice of the Suprem= Court of India.
Members —M Ps.
I. Shri Akbar Ali Khan Rajya Sabha
2. Shri 8. S. Bandare Rajya Sabha
3. Dr. K. Ramiah Rajya Sabha
4. Shri P. Venkatasubblah Lok Sabha
5. Shri N. Dandekar Lok Sabha
6.

Shri Chandrajeet
Yadav Lok Sabha
7. Shri Inderject Gupta Lok Sabha
1 would like to add that Mr. Dande-
kar's association with the committee is
awaiting his consent to serve on it because
he is away.

Members—Scientists :

1. Dr. C.R. Rao, FRS, Director,
lpdian Institute of Statistics, Calcutta.

2. Prof. M. G. K. Menon, Director,

Tata Institute of Fundemental Research,
Bombay.

3. Dr. M. S. Swaminathan, Director,
Indian Council of Agricultural Research.

4. Dr. P. K. Kelkar, Director, Indian
Institute of Technology, Kanpur.

Member —Secretary :

Shri N. Sehgal,
Cabinet Secretariat.

Terms of Reference :

(i) To review the persannel policies
followed at warious levels with
reference to the Rules and Regula-
tions in force and in particular,
to look into the allegations of the
irregularities brought to the notice
of Parliament from time to time
and to suggest any remedial
measures necessary ;

To enquire into the adequacy or
otherwise of the existing policies
in respect of paymeat of royalty,
bhaviog regard to the following

Additional Secretary,

(ii)

Council of Scientific and Industrial
Reserach : —

“the utilisation of the results
of the researches conducted under
the auspices of the Council towards
development of industrigs in the
country &nd the payment of a
share of royalties arising out of
the development of the results of
researches to those who are consi-
dered to baving contributed to the
pursuit of such researches.”

(#tl) To review the overall functioning

of the Council of Scientific and

s Industrial Research and to sugpest
ways and means of improvemeant.

The committee will be requested to
make cvery ondeavour to complete its
work within three months from the com-
mencement of its deliberations.

18.33. hrs.
*NATIONAL DISCIPLINE SCHEME

SHRI D. C. SHARMA (Gurdaspur) :
Sir, on the floor of the House, we have refer-
red to the plight of various categories of
employees in this country. Sometime ago
we had a discuision about the plight of
engineers. Today | waot to draw your
attention to the woéful condition and the
sad and deteriorating employment situation
of the persons who once belonged to the
National Discipline Scheme. I dd not
want to go into the history of the scheme,
except to say that it was a many-sided
scheme. Bosides physical education, it
also aimed at moral education and mental
uplift. More than that, it was a scheme
intendsd for the integration of the country
by miking use of the youthful material
that we have in this land of ours.

After some time, a committee wis appo-
inted and the committee suggested that this
schems should be amalgamated with some
similar schemes and it should be calied the
Mational Fitness Scheme. The Auxiliary
Cadet Corps and other schemes of physical
education were combined into this and it
way suggasted that there should be an

*Half-An-Hour Discussiop. o
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omunibus approach to training the young in
various fields of- national life and also in
the art of living on a higher physical,
mental and emotional level, "I must say
that the syllabus which was framed showed
an all-India character.

1 do not want to go into the whole of
that syllabus, but you will be interested to
know that from Maharashtra lezium was
taken and, similarly, something was taken
from the Punjab. Thus this national fit-
ness seheme became a mirror of the physi-
cal activities, dances, songs and cultural
activities of the whole of India. "It was a
fine thing by means of which our students
could think in terms of India and oot in
terms of this State or that State.

There wer: institutes also to-be set up
in order that the training should go on as
it is. But what has happened is this.
There were certain States and -Union
Territories which remained immune to this
scheme even when it was i1 its hey-day,
when it was at the peak of its usefulness
and efficiency. Even then they did not
respond to this scheme of national reor-
ganisation and  national regeneration.
The Government thought it fit that this
scheme should be handed over to the Sta-
tes. At first it was a centrally adminis-
tered scheme. As central universities
promote an all-India outlook, and central
institutes also foster an all-India outlook this
scheme was supposed to bring about a nat-
jonal outlook. The Ministry of Education
is running so many things like the Central
Schools, Institute of Technology, Central
College of Physical Education, Central
Institute of Sports at Patiala and so on.
Somehow or other, to provide for some
retired person in the Ministry of Education
or to provide for somebody else it was
sald that this scheme should be handed
over to the States.

It means that a baby which was owned
by Dr. Triguna Sen and Shri Bhagwat Jha
Azad was to be handed over to sixteen or
twenty godfathers. You can understand
what the fate of that baby can be. A
baby can be brought up only by its real
parents who are D¢ Triguna Sen and
Shri Bhagwat 'Jha Azad. But the idea
was that it should be given over to the
States and to the Union Territories. Of
course, it was said that training institutes
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will continue and refresher courses will
continue along with coaching camps and
all that. All these carrots were dangled
before the persons who belonged to this
scheme. This was done I think to make
them accept the scheme.

You will be surprised to know that
some of the States to which they wanted
to hand over the scheme said that they
did not want to take over this scheme.
Why 7 It was because though the Go-
vernment may be able to give them some
money in the Fourth Plan périod after-
wards the States will have to run the
scheme on their own. Therefore, some
States resisted taking up this scheme.
So also some of the Union Territories did
not take up this scheme and they did not
also see eye to eye with the Central Go-
vernment. [ am not saying somethiog
which is very outrageous because the hon.
Minister, Shri Bhagwat Jha Azad himself
made a statement on the floor of this
House in which he said that some of the
States had refused to handle this scheme,

This scheme does not concern only
men, [ may rell you. At present there
are about 7500 persons employed in the
scheme out of which there are 2,000 wo-
men. [ have seen these persons in action
and I must pay a tribute to  their mis-
sionary zeal for doing it-

What did Shri Bhagwat Jha Azad say ?
He said :—

“The State Governments did not find
it possible to give scales of pay of the
Government of India and the State
Governments were not in a position
to undertake responsibility in respect
of instructors to be employed under
local bodies and in private schools,””

What does it mean? A fine scheme,
ascheme full of idealism coupled with
practical usefulness, a scheme which
was adumbrated by a great. INA General,
Geperal J. K. Bhonsle, a scheme which
had worked well all these years, a scheme
where trainees had done excellent work
wherever they had been put, that scheme
came under a shadow and it was said that
the Central Government should wash its
hands of this scheme.

‘What [ mean to say is that the Central
Government should keep the scheme as
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it is, should administer the scheme and
should allot the persons to different States,
Union territories and other places. It
should also try to see to it that the se-
niorlty of the persons does not suffer, their
emoluments do not suffer and their other
service conditions do not suffer. [ think,
this is a very modest proposal which I
have put before the Ministry of Education
and they will save this scheme from being
shipwrecked, from foundling on the rocks
of provincialism, regionalism, private en-
terprise and other things. They will see
to it that the scheme is kept under the
patronage, if | may use that word—it is a
very bad word —of Dr. Triguna Sen and
Shri Bhagwat Jha Azad and ihat the
instructors become messengers of good-will
all over India and bring about the re-
orientation of the mental and physical
outlook of the students all over the coun-
try and they make them true citizens of
India.

MR. DEPUTY-SPEAKER : The hon.
Minister.
SHRI SONAVANE : (Pandbarpur)

Sir, there is no opposition in the House.

MR. DEPUTY-SPEAKER : That is
not the question. The procedure has
slightly been altered. The Minister will
reply first and afterwards, Shri Supakar
and Shri Shashi Bhushan who have written
to me...([nterruption)

SHRI DEORAO PATIL: (Yeotmal)
1 have also written to you.

MR. DEPUTY-SPEAKER : 1 have
pnot got it. Afterwards these two persons
will be allowed to put a question each.
If there is a new point made by them, the
Minister will reply to that.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : Mr.
Deputy-Speaker, Sir, the need for this
discussion is given in the explanatory
note of Professor Sharma in which he
says that the question on the subject came
up in the Lok Sabha again and again for
more than a year and Government's reply
was inconclusive. This is the first reason
given for this discussion.

I would go point by point to make it
very clear. This decision was taken In
1965-66 to have an integrated programme
of multi-purpose physical education. I
would like to clarify what the scope of
this scheme is because Professor Sharma
had given it as something which it is not.
It does mot reflect the civilization or cul-
ture of all States and parts of the country.
It was an integrated scheme of physical
education, the National Discipline Scheme
and the ACC fused into the the National
Fitness Corps. It was evolved in 1965-66
and the moment this scheme was formed,
then and there it was decided that it shall
be decentralised. That was in 1965-66.
Therefore when Professor Sharma says
that the baby of two will now be taken
care of by 15, he is wrong. The bady, if
it may be called that, was an idea of the
different State Goveroments which de-
cided in 1965-66 to have the scheme de-
centralised.

Therefore, to say that it was an in-
conclusive decision is not a fact, In
1965-66, it was conceived by all the State
Governments sitting together and the
National Fitness Corps was brought into
being.

After that, immediately, in reply to
Starred Question No. 889 on 30th March,
1966, in reply to Starred Question %43 on
29th March, 1968 and in reply to Unstar-
rad Question 1755 which is now under
discussion, and my statement also, if you
go through all these Questions, it will be
clear that from time to time, Mr, Chagla
and myself have very clearly said that the
moment this scheme was formed it was
then and there decided that/this scheme
world be decentralised. Therefore, there
is nothing like inconclusive, there is mo-
thing like keeping it in any uncertainty
and there is nothing like any indeclsion
in respect of this scheme.

This isa scheme of multi.purpose
physical education. For whom ? It is
for primary schools, for middle schools
and for higher secondary schools or se-
condary schools. It was decided that in
the Fourth Plan, we shall cover first the
higher secondary or secondary schools.
It is a multi-purpese physical education
scheme run by different schools under
private management and aléo some Govern-
ment schools. Therefore, it is not possi-
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ble for the Central Government to rum
this multi-purpose  physical  education
scheme formulated for different schools in
the country from the Centre. At thé time
of amalgamation, we decided it thdn and
there.

Then, it was said : Why is it that on
13.11.66 when we said that we will come
to a decision by 28th February, 1967 it
has not been adhered to ?- That is the
second part of the memorandum. Out of
it, I would say, it arises as to why we
could not take the decision. It is true we
have not been able to come to a decision
by this stipulated date of 28th February,
1967. It is because we were very concern-
ed to keep up the present salaries and the
conditions of service of the instructors.
The Government is being accused of taking
a long time. The State Governments had
offered certain terms, and if we had accept-
ed them, it would have been decided long
before. I can decide it even tomorrow to
have the entire scheme transferred to the
State Governments. If the hon. Members
feel why the decision has not come the
answer is very simple. We requested the
State Governments that their present
salaries and conditions of service may be
maintained. What are the difficulties of
State Governments ? I would not put the
entire blame on the State Governments.
The State Governments could not agree to
this uptil now because these instructors are
drawing higher salaries in Central Govern-
ment and. their counterparts in the State
Governments, with the same qualifications,”
and in some places ‘with higher qualifica-
tions, are drawing-less. -TFhe Stale Govern-
ments say, ‘“Well, you are transferring cer-
tain instructors who are, if not less, equdlly
qualified, drawing higher salaries. ~We:
cannot pay more.” At one stage we said:
that we are prepared to pay the - edtire:
salary for the Fourth Plan period or tg set
up the Finance Commission whichever is
earlier. Now, that is an entirely different
story. The Finance Commission has al-
ready been announced. They did not
agree. Our concern over a period of years
has been to protect their salaries and
conditions of service. . If the states would
have agreed, it would have been decided
long before. Let us mot be accused that
we did not keep “the promise. It is only
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because our concern was to protect their
shlaries, persuade and gode the State
Goveriments or rather request the State
Governments to come to an agreement
that they will protect their salaries. There-
fore, the second point of the memorandum
that we could not doit clearly is not
correct. So, about Unstarred question
No. 1755, as 1 have said, [ have given the
circumstances why the assurance® was pot
fulfilled. The other point was about the
holding up of the decision. I have ex-
plained that also. !

_ The third point was to alleviate the
difficulties of these friends. If the State
Governments had accepted the decision
earlier, we would have done it. In 1962,
before Emergency there were 3000 instruc-
tors. :

Between 1963 and 1965 they increased
by 4000. That means that, in 1966, more
than half of these instructors had less than
three years of service at their credit.- Let
it not be said that we have taken a long
time. It is because otherwise, it would
have been difficult to have better terms.
So far as the question of difficulties is con-
cerned, they say that there is a state of
uncertainty. The state of uncertainty, as
I have explained very clearly, is due to
this fact, our concern to protect them.

About the question of promotion, 1
would say straightway that it is true that
we have not been able to promote, that we
have not promoted, them because they are
already drawing higher salaries tham what
their counterparts in _State ‘Governments
are drawing. If at all I give them promo-
tions, ic will be all the more difficult for
me to get them adjusted’ in. the State

_Governments.

Therefore, these points are crystal clear:

! I reiterate it,
lest in future we should be accused, that
this decision to decentralise was taken on

_the date on which thy " scheme [was* born.

We are’ trying our best to " get; the best
terms possible... We are negotiating with
the State Governments fresh terms, and we
will try, as far as possible, to get them the
best terms of the State Governments,

| SHRI SRADHAKAR SUPAKAR
‘[Sambalpur) : The amswer is mot chear
L
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I want to know this. The Minister says
that on -the date the scheme was. born,
there was the problem of decentralisation.
May 1 know whether on the day on which
this scheme was born it was decided to
give the teachers this higher pay with the
concent and the concurrence of the State
Governments, who opted for decentralisa-
tion ?

Secondly, how many teachers are affect-
ed by this ? Without givicg them any
promise of protecting their pay and other
things, how do the Government expect
that, merely by protecting, their pay only
during the Fourth Plan period, the State
Governments would undertake to finance
the scheme fully for the Fifth, Sixth and
the future Plan periods 7 About the diffe-
rence of pay, so far as these people, who
are supposed to be more privileged and
more qualified than the people serving
under the State Governments are concern-
ed, about which the State Governments
have a legitimate grievance, how is it that
when the scheme started and when it ope-
rated all these years, these considerations
were not brought to the notice of the State
Governments ‘or not ironéd out with the
authorities of the State Governments 7
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MR. DEPUTY-SPEAKER ; Naw,,Shri
Deorao S. Patil. I would makeanems-

tion in his case. He should just put a
question,
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MR. DEPUTY-SPEAKER : Since |
bhad also something to do with this. |

would also like to have one clarification.
As Shri Sbashi Bhushan Bajpai has poini-

t
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ed out, the Natiopal Discipline Scheme
was  evolved with a view to seeing that the
younger generafion or the youth of the
country wolld have some sense of integra-
tion and gnity. [ would like 1o have that
aspect clalriﬂed,

SHRI BHAGWAT JHA AZAD : As
1 have pointed out, there were many
schemes before the National Fitness Corps
was formed. As my hon. friend from
Maharashitra has said, the National Disci-
pline Scheme was a very good scheme
started by our late lamented and dear
friend Gen. Bhonsle. There was the ACC
Scheme and there was also the Physical
Education scheme. All these three schemes
were fused together, and made into one—-
National Fitness Corps.

Let us not ascribe wvery high motives
and principles to this scheme which are
not there. It is a scheme for physical
training in different schaols It is not for
youth o general in the country which
constitutes one-third of the population of
this country. It is nota scheme for
cultoral spread...

SHRI D. C. SHARMA : It is all
that. .

SHRI BHAGWAT JHA AZAD : Shri
D.C. Sharma knows morethan [ do. [
agree that he knows more because of his
age and kmowledge. But as the scheme
stands today, of which I am In charge, it
1s a scheme for multipurpose physical train-
ing of the boys in the ~primary, middle,
secondary and higher secondary schools,—
and not in the colleges,—but only in the
schools which are under private or govern-
ment management. Therefore, this scheme
has a very limited scope. It is mot possi-
ble for the Central Government to control
these different schools in the country ; they
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are not merely high schools but even
primary and middle schools. [ wish we
could, but actvally the position is that it
can be done only by the State Government.
The scheme is very good. The principle
is all right. We all sympathise with and
support it, That is why we are doing it.
But a time comes when things are to be
put in the proper perspective.

We started it. We still appreciate
this scheme. We still want that the scheme
should go in a big and long way. But I
am not decentraling it for shipwreking
as the hon. Member says, but we are
decentralising it for ensuring proper super-
vision, and for proper control and for
strengthening it in the different schools of
India.

My hon. friend has said that we are
sending these instructors to corporations
and municipalities. That is not a fact.
They are already working in those schools.
It is not as if they are being sent from the
colleges or from Delhi somebody is being
sent to Kanyakumari or some distant place
to work in a corporation school.

Therefore, I would submit that it
should be appreciated that the intention
behind the move is only to strengthen it
and to keep the future of these <nstruc-
tors on a better and permanent footing.
That is why we are trying to maintain
their pay scales.

But if it is not done now, 1 think that
in future it will be impossible for us to
advance the scheme or 1o keep this scheme.
We are doing it with good intentions, and
we shall try our best to give them the
best terms that are possible.

19 00 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, May 7, 1965/
Vaisakha 17, 1890 i Saka).
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